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A 
BILL 

' to provide fur the: disposal of simple cases ia rural 5 
ccreas by Nyaya Panchayats constituted and orga- 
~ i s e d  from a m @  themsetves by unembers sf the, 
vitlage -munit y. 

BE it enacted by the Legislative Assembly of Goa, 
Daman and Diu in the Twenty-fifth Year of the Re- 10 ' 
public of India as follwvs : - 

C H A T R  I 
*' 

'Preliminary 

1. Short title, &nt and cornencement. - (1) - 
This Act may be called .the &a, Daman and Diu 15 
Nyaya Panchayats Act, 1974. 

. (2) 1t extends to ~ l e  ~hole.df the union terr"i- 
except such areas as1 are for the time being municipal 
areas under *he &a, Daman.and Diu Municipalities 
Act, 1968 (7 of 1969). 20 

(9) It shall come into M c e  on such date as the 
&vernment may, by notification in the Oflfidi~al 
Gazette, appoint* and di!ff.emt d a b  may be 
appointed for different areas. 

2. Definikns, -In thk Act, unless the *context 25 
otherw'ise requires, - , 

(a) "Chairman" and "Vice-Chairman" means the 
Chairman and Vice-chairman xespeetively d a 
Nyays Panchayat ; 

(b) "circle" means the circle for whlich a Nyaya 30 , 

Panchayart has been, established; 
(c) "Court of Session" means! the Court of Session 

%r the sessions &vision in which the Nyaya Pan- 
chayat is situated, and includes any other criminal 
comt wh!ich may be specified by the G 
by. notification in the Offieial Gazette, 
the powers of s Court of Bession undvr 
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(d) "Qiptr'icG means; the ILk$z!!@ C~UT-~X >,$ .:i i ni 
constituted underase&ion 3 a£ the .&a, Daman and t :  t:., 

Diu Civil Courts ,Act, 19% (-16 d 1965) ; 1 
s v  , % * - . . *  . > ,  % " J " , <  ,*lv; 

8 ; -  t ,  (e) " ~ 6 ~ k n m e n t "  'l$ei& the bvernment of - - ,# 

GO% Da-. a,pd ., pi% , > . &:. : , .:I . ,; -:_ c-. r :> 
(f) "m&6er" means a mp-nber of a ~ & ~ a  ; . : Y.:* i 

Panchay att , - , .... . L : " f 
," : .-.: .;. t i ,  < % " 2 :  ; . <: 

. (gj " N X ~ ~ ~ .  .P+IWIW~~~* &$s the N Y ~  jaa:Panw ; ; -z :~  
,chayat e@&.$$j&& far a circlqs~nder::smWn-3;; i r  .: : t ; . : - ~  

; " , ", ". L- 

(bZ) "Pmchayat" means a panchapat establsshed - "--' 
under section 3 . d  the &a, Damm and Dju Villa'ge v + 

~ ~ ~ ~ h ~ ~ & ~ ~ ~ ~ & ~ f  atim>l$@' (?."&'1*) ; < ' ' * " ' 2 .  <'', ' 
6 t i  , , I . :  . * ? ' "  +,::; 

(i) "prelscribe$r'de&ls p r ~ ~ ~ & ' % y  rules made - 
under Act ; . A. . - ,.>$- < - r e  ,3  . - - % -  -! -,:.. , 2 >*; i-:' 7 6  

> r *_ 

( j) a&m& +w,fito.y~'-&,&he ,un$& temitOry.i- - '.?$ i..i:~T 
of mi%, D~~~ D~G; .y , -i.: .._'? ..$ 2 - 3  .c. . '-5 ~.:. '3;.5 ?:il 

(k) "du&@', m- -a ,Jrilla.ge*.$or which &'Pan- .: r:?-'yc *$ 
, - chayat has ,been estabdisihed under =tion 3 of the 

Goa, Daman and Diu Village Panchayats Regula- 
thn ,  1962 (9 of 1962). 

I(TH-I1 - 
Establishment and Cons+itution of Nyaya Panchaya-ts 

3. Establishment of Nyaya Panchayats. - (1) For 
the dispmad of simple cases in any area b which. 
thils Act extends~, the Government may, by notifica- - 

tion in the Qffic'ial Ga&e, group five or' more 
vfllages tnto a circle. and establish a Nyaya Pan- 
chayat for the hirelei 

Provided that the Government may group even less 
than five yillages into a Circle, if, having regard to the 
location or the facil5kies sf ~ ~ ~ u n i ~ t i o n  available 
cur their population, it eonsliderg it nwessary so to do. 

(2) The Nyaya Pakhayat shall ?x k'nown by such 
same as may Ibe: spiified in the atforesaid natifica- 
tion. 

(3) E v q  Nyayar Pmchayat shall use a 'seal d 
such form and dimensions as may'be prescribed. 

. 4 .  finstitution of Nyaya ~anchayat.- (1) A 
Nyaya Panehayat shall ctunaist of we mmber elect& 



in the pr&&i&d & ~ d 6 k  b$ ~efy>~anoh!%t$& in $I& ' i  1 
Ci&e. i>r+-%; ,-stLLyt:rt , -<,:- . \  * .  . .iL, ' % +  -$,\ i  ,, - L  -. J . d r ~ c ,  , 

' , ir 
. - 

< .! " : ,$;, < ' * I  8 :  -. 
(2) &e ,elqted' &&bem of a -  ~ a k c $ & ~ ~ t  a . . . , :'+ ' ' <  2. . ' I  shall, - 

(a) if no woman has been elect'ed td th6 Ny&a 
. $"" 

Pan&aYa~;:@&p~ 16ne wdfnan'; : i:' - ? , c I- 

-<,:> ... 
(b) if no person belonging to the hehedul~d" 

Cwlks h a s - ' ' b e e ~ , e 1 ' ~  1Wtl.1~ Ny";ttya' ,FmfrayU, a . . , e 

co-opt. one pe"rnn ?wltingingl'~to the ScZiedekb : ', 
C%Jstw. :*-*;jcj :  !& P I ;  ,", 'L,:v  -' " - .  ' .  \ - ,: 10: 

.-?-u , , 1 6 / ' >.- ~ .;,.., ~, - * , % ,  - . . ' ,  < + .  ' 

~xphr ta t ib j t .  - 1ri ~thii$~k$g~i~n3if$eh&v~& C ~ S @ &  . - . . : . -, 
has the same meani@' as in the Cipstitution. - - 

?;f-L 2; 1- 3 f .: r ?. :c : # .  : >a - , , , . .A? , , I - ' * ..r. ' . . .  
5. Failure to elect or m-9pt. - If any ~andhayik '- *''. 

fails to el*$, a'-mex&en'tu :a. Nyaya.,Papcha.y&t or $if A " ' R~ % 

the elected- members of the Nyaya., Pabehayat. fail' "15" ! .' 
to cobopt a, :@@I~F t as required by snbTser:tim ('2)' ' , 

of sedIicm .4,: &.e! Government. may nominate ,any - 
' person who is qualified to be eleclted or w-opted, 

as the case may be, to fill the vacancy. 

6. Qualifications for membership of Nyaya Pan- 20 
cham. - No person shall be eligible for election 
or co-option as a member of a: Nyarya Panchayat 
unless he - 

(a) has compI&d the age df thinty. yeam; . 
(b)is orclina.rily resideat, 'in the lcae of a m m -  25 

ber to be elected, wjkhin the jirisdi'&ilm of the 
Panchayat electing him, and in the case of a mem- 
ber to be co-opted, within the jurisdiction of the 
cbcle for which a Nyaya Panchayat has &en 
established; and 30 

(C) is able Q read and wr5te the laribage 
commonly in use in the circle far which the Nyaya 
Panchayajt has been establish,ed. . ' 

7. Diualificafions for membership. - (1) A - 
permn shall be disqualified for being chmen as, and 35 
for Wi, a member of a Nyaya P a n a y a t  - 

(a) if he holds any office under the Cecn..tml Go- 
, vernment, the Government, local body or any Pan: -. 

chayat in the d d e  or under. Nyays Paadfayat; - 
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I 

, (b) if he 4s of unsohd mind and shn* so 
decl,a,red by a cornpertenit court; 

" .A - .  j .  

- . A (o) i£ he is"& ?&charged insol6at; % . , - - , . ., 

' (d) .if he has been dismissed from. serviee under . 
the- Government .or ' a Iwal authw2ty for miscon- 
duct or pahy ortlier reason ; . , 

- (e) if he has been sentenced by a cPimi&*~oui*t ' 
_ ,to Qmprismmwt- for any offence involving mr'al 
. , t s ~ i t u d e ,  such - offence not having been pardon'ed. = ,  

' (4) A p e m  sihdl- be disqualified for b@i&g+--a 
member of a Nyaya Panchayat if he fails to reside 
for the pre~cribxl period within the jurisdictiqn. 6f 
.the Pandhayat wh'ieh elected him, or in the- case of- 
a ,cm-opltad ~r . , ,nominate5 , .  *ember within ,the eirde. , -. 
'." (3)' W Wy question a* as to whekher a member 
&'a: Ny&y~>~&cBaya;t has Wome sirbject td an$ 
& thee di@u&lifiat'ions mentioned 'in sub+e&m (I'j 
or %sub-&ion ,(2), the question shall be refwed io 
the pmmibed authority whom decision shall be final. 

' 

8. Vamtiox~of seat. - (1) If a member of a Nyaya " 
P h a y a b  - 

' (a) becomes subject to m y  oh the disqualifica: , 
tiom mentioned 5n subseceion (,I) or subsecttion 
(2) af section 7; m 
(;b) resigns his seat by writiqg, under his hand 

addpssed to the Chairman and on the resigmatipa 
. being accepted by the Chairman, his seat shall 

beeome vacant. 
' 

(2) Were a member of a Panchayat is; elected or 
co-opted or 'nominated to be a member of a Nyaya 
Panehayat, his seak in the Pmchayat shall there- _ ' 
upon beworn vacant. 
I .  a - 2  

' 9.. ~ e r m  of offide of members of Nyaya Panebyat. - (1) As nearly as p ~ i b l e ,  one-third of the mew - 
h r s  shall as soon as may be, on the-zxpiration' a 

To£.every second, year in accordance with such rules 
' 

as may be made in this behalf. 
(2) i)-A.prmn retiring under the provisions of s u b  

~ ~ m -  (I) shall. be eligible for reelection, or. ifor 
k ~ $ i % g ? ~ ~ t e ~  or nominated agaia . C 
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10. Oath to be taken by members of Nya@ Pm- 

chayat.- (1) Every member shall, before a h h i n g  
office, make and. subscribe, before such authority as 
may b e  specifid by &e G w e m e n t  Yn this behdf, 
anoath acoord'ing to the form set out for the purpose 
ip the First Schedule. 

, 5 

(2) If any member fails' t o  make the *peswibed 
daw? d office! within three months ' from @.date 
Pixed by the prescr'ibed authority, his ,seat shw be 

' 

declared to have become @ a n t  by (the -prescribed 
authority. 

11. C h a m  and Vice-Ohairman. - (1) The 
members shall el- in the prescribed manner -one 
from among themselves *to bg the Chairman of the 
Nyaya Panchayat and another to be its Vice-Chair- 
man. 

(2) If a Nyaya Panchayat fails to elect a: Chairman 
or Vice-chairman as required by sub-section (I), the 
prescribed authority may appoint 'any of .the: m ~ b e r s  
m Chairman or Vicechairman, as the case may be, 
and such person shall be deemed to have ben'duly 
el- as the Chairman 6r the Vioe-Chafman re-+ 
pectively. - ,  -- 

(3) Every election rn appoi&n&t if Chdjrmasi.. 
or Vice-Chairman aold every elec.ti~)n, co-option or 
nodnation of a member shall be published in the 
Official Gazette. 

12. Dufies of Ohaimam and V i c e - ~ h a ~ ~ .  -- 
(1) The Chairman, and in his al5sence, the Vict34Wir- 
man, shall preside over wery sitting of the Nyaya 
Panchayat, 

(2) In the absence d lthe Chairman and Vice-Chair- 
man, the mmkem present may choose a member 
from amongst themselvw to preside over any slitting 
of the Nyaya Pamehayart. 

(3) The Chairman and vice-chairman shall per- 
form such other fwctions as' are specified in this Act' 
or as may be prescribed. 
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13. Vacation qf -9fPip.: of ,d$abmm . wd vim- - &&man. - A Ch&iri-nan br Vice-Chairrn'an - 

I )  
, . (a) ,shall vacate his office i f  he. ceases to be 

a membe~ crf the Nyaya Pandayat; 
5 " (b) ;nay; ak time, by d i t i &  under h i  hand 

.. $ ,  rztddreissed :Lo the pmmibt l  autho~itty,. resign his 
, .  , . dffiw'me the-sigaa'ti'on &all take effect from the 
... : ~da& af. its a a e w c e  by the mi'd autl.thor'ity; 

(c) miy be r + m o d  fiorh offioe by a r&lution 
-. 10 - ' - #qf the' Nyay? 'Panchayat ,pas+ by a m$Srity of 

L .  

- ' #ot leks Wan 'tW&, fourths of 'the then btal mem- 
bers of thq N$aya Pankhayat ah a meeting >ipecially 
convened for the purpop~. '. - - 

. I ,  - 
1 

14: Casual vaaacies.-Any .casual vacancy among 
-15 the membersl df a Nyaya Pahchaya$ slalZ .&-filled in ' 

, the' m e ' m w n e r  as a regular vacancy, but' fAs term 
bf 'oEfdce of a member SO. chosen &all 'be th::e' residue , 

of the term d $he person in whose vacancy he has . 
been chosen. 

20 15. Secretary of a Nyaya Pmcbayat. - (1) The 
Collector shall appoint a, Secretary-!of any d the Pan- 
chayats in the circle to be the Gecmtary df the 
Nyaya Pam&ayat concerned as he deems fit. 

(2) A Secretary of a Nyaya Pgachayat shaK assivt . 

25 @e Nyaya Panchayat in the performance of its 
. fdctiaas under this Act and shall perform such ' 
' other fun.ct'ions as, may be prescribed. 

Civil and Criminal Jurisdic)ion of Nyaya Panchqyats 
' .  ,' 

30 16. ~unckons of a Nwya Panchayat. - A-Nyaya 
Fztnachyat shall try civil and criminal cases of the 
nature specified in this Chapter. 

I A - Civil Jurisdiotion 

-17. Suits triable by Nyaya Panch&yats. - (1) The 
35 following suits afe triable by a Nyaya Panchayait if ' 

the amount or value of the subject-matter of tlhe 
dispute in each case does not exceed rupees two 
hundred and fifty, namely :- , _  

(a) suits for money due on contracts; 
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-,'pis ,* (b) suits, f s r  the p?coverybof ayyy u p a b l e  pro- 
, *>. 1 F;perT4j, the -v&l*e' ther@; -.i'. ' ' . 

- < r  - L >  -, . , - ,  . .r . (;% 3 

a '  a,2 --,.. (c) suits *'f& -conipensatidn f o r  wrongfully tak- 
mg' '02' , i n w h b  -, -any m~vablk property ; .. , . 

, . (d) suitskor damage b i  oattl&treapass. ,< 
;Jt:LL-, :.f'* \ I - <I, 5' , . , l 

I 

5 
, - .a ( . 7; ,- . f 2) ~ c k w i t h s h n d i n ~  anything contained in sub- 

t ; . --seetionw .-(I), the Gavemment.t;.xhciy; by- notification 
'in ,-the. ,Off i ~ i a l  Gmetke, ,deokwe, t314t-t 7Nyaya Pan- 
chayats in the Unioqa .territory ~r qny. part thereof 

." c f  -'* ''* a. in'ay try all, br a'ny; -o$; the sui$s klf .2lpSVnature m p  10 
\ %uned iq that'kiub-ectjoa, t31e -amou$t o< value of 

, '*-, . -thi s,ubje&{matt of- thie- disphte $her& exceeds 
' ' "ruyees tfiS;o hundred an'd i fiftyebu< , - .  does: . #  ncrt " exceed- 

rupeEs five hundred.'" 
- 1  ; e , , 7 -,v ; $, . .. . , . ,  ?.,, : 9 p 2 < :  ' .  

- :; .-JB.' suit* :n<t t&~+ "ky' q y q i ,  ~ a n c ~ y a t e  15 rri 2. 
. : .  f idhf t~s ta f id f~g-any  Wg con+iged, - i$: 'se$ion 17, 

l a .  . khe follawing suks 'are not triable by Nyaya Pan- 
ehayats, namely:- 

'(a) suits on a balance of partnership accciunt; 
(b) suits for a share or part of a share under 20 

an intestacy or for a legacy or part. of a legacy 
under a will; 

(c) suits for the reccrvery of rent of any immo: 
vable property ; 

(d) suit3 for foreclosure, sale or redemption' in 25 
the case. of a mortgage of, clr )charge upon, immo- 
vable property or for the declaration of any other 
right to, clr interest in, immovable property; 

(e) suits by or  against minor or persons of un- 
. sound mind ; 30 

(f) suits by or againsts the Central Government 
or the Government cf Goa, 'Daman and Diu or a 
local authority or a public servant in his official 

- capacity; 
(g) suits the cognizance of which by civil courtas 35 

' is barred under any law for the time being in 
f circe. 

19. Place of suing. -Every suit under this Act . a 

shall be instituted before the Nyaya Panshayat of 
the circle in which the defendant or any of the de- 40 

\ '  
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fendants where there are more than one a t  the time 
of the commencement of the suit actually and volun- 
tarily resides or carries on business or personally 
works -for gain. 

, . 
.S "0. Suits not be entertained ''when matter in ' 

issue is pending or has been decided in aaoFh6r 
Nyaya Pa.ncBaayat or court. - No Nyaya Panchkyat . 
shall try any suit in respect of any matter which is 
pending for decision in, or has been heard and de- 

,I0 ;.tided by, another Nyaya Panchayat or a court of +' 

ccmpetent jurisdiction in a former suit between the- 
same parties or those under whom they claim.' 

21. Incidental d&-tion of,' gu&su$ions~- as to - 
A title toeimmovable property, etc. no& b'mding3n other 

15 -actions. - If in the decision of a suit i t  becomes 
necessary to, decide incidentally any question as  to: . 

, title to  any immovable property, or the legal char- 
acter, of either of the parties to  the' suit or of the , 
existence of any contract or obligation, the Nyaya 

20 Painchayat may decide such question, but any such 
decision shall not be evidence of such title, legal 
character, ccntract or obligation in any other action. 

22. Limitation. - Every . suit of the nature re- 
ferred to in section 17 instituted before a Nyaya 

25 Panchayat after the expiry of the period specified in 
respect thereof in the table below shall be dismiss& 
although limitation has not been set up, as a defence. 

TABLE 

Description of suft Period 
of .limitation 

Tihie from which period 
begiris to run 

1, For money due on Three 'When,the money became 
contract. years due 'to the plaintiff. 

2. For the recovery of Three When the plaintiff he- 
movable property or years came entitled to the 
the value thereof. delivery of the mova- 

ble property. 
3. For compensa.tion for Three Whek the. movable pro- - - 

wrongfuhly taking or years perty was wrongfully 
' injuring any movable taken or when injury 

property. was done 'to it. 
4. For damage by cattle Thnee . m e n  the &amage was 

trespass. years mused by the cattle 
trespass. 



B - 6:rhhd Jaarisdictl~n 

23. offences & g n G ~ e  by Nyaya ~mc~hayats .  - 
(1) The clffences specified in the Second Schedule 
are cognizable by a Nyaya Panchayat if committed 

' 

within the loca1,linits of its jurisdiction. 5 - 

(2) If the Government is of opinion that any of- 
fence ncit specified in t h s  Second Schedule is of such 
a nqture that it may be tried by Nyaya Panchayats . ' 

- or that any offence so specified should cease tc! be 
triable by them, i t  may, by notificatibn in the Offi- 3b ' 
cia1 Gazette, amend the Second Schedule, and with 
effect from the date of such nckification, any offence 
addea $a, or removed f mm the .Second Schedule shall - 
become cognizable'or, as the case may be, cease to 
be cognizable by Nyaya Panchayats. 15 )., 

(3) Any notification issued under ' sub-section (2) ' 

shall not affect the trial of any criminal proceeding 
pending befcre a Nyaya Panchayat on the date of 

@ the notification and such proceeding may be dis- 
posed of by the Nyaya Panchayat as if the notifica- 20. 
tion had not been issued. 

(4) Every offence cognizable by Nyaya Panchayat 
shall be compoundable. 

24. Offences whio& may not be tried by Nyaya 
Panchayab. - Notwithstanding anything contained 
in section 23, no Nyaya Panchayat shall take cog- 
nizance - 
, (1) of any offence of theft punishable under 

section 379 of the1 Indian Penal Code (Central Act 
- 45 of 1860) in any case where the accused, - 3 0  

fa)  has been previcusly convicted of an of- 
,fence punishable under Chapter XVII of that 
Code with imprisomnenrt of either description 
for a term of three years or upwards; or 

(b) has been previously fined by any Nyaya 35 
\ Panchayat fclr theft or dishonestly receiving 

stolen property; or 
(c) has been ordered to execute a bond for 

, his good behaviour in prcceedings instituted 
under section 109 or section 110 of the Code of 40 

. , 
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. Criminal Procedure, 1973 (Central A C ~  ' 2 of 
. ' 1974); or 9 ?, 

(2) of any offence under the -Indian Penal Code 
(Ceixtral Act 45 of 1860) in any case where either 

- 5 the complainant or the accused is a public servant 
or a member 6f the Nyaya Panchayat. , a  , 

25. Place of trial. - (1) Every offence shall ordi- 
narily be enquired intp and tried by the Nyaya Pan- 
chayat within the local'limits of whose 'jurisdiction ,</ 

. > 10 . it was committed. . . , - 3 - 

(2) '~ot&thsta&ing hhythGg CdntainPa i$ rbs&$ 
'section- (I), rules m-ade. ih'?his,q,half mag 'pr6yige- 
for the aete@a'ticri ;of the 'jurlsdictio~ of qyaj2a" 
Panchayati in cases'where it is uncertain 3x1. wliich - 

15 of several circles an offence was commif,ted or 'by 
- , which,-Wyaya Pwhaya t ,  an offence is to be tried. 

- 28. Persons convicted or acquitted not to be tried 
agajn for the same ~ f f e n e .  - No Nyaya Panchayat 

. shall try a Ferson for an offence where he has al- 
20 ready been tried by a ccurt of competent jurisdiction * 

or another Nyaya Panchayat and, convicted or ac- 
quitted of that offence, while' such conviction or 
acquittal remains in force. 

27. Limitation on powem of burnisbment of Nyaya 
Z Panchayak -A Nyaya Panchayat may impose on , 

any perscn convicted,by it of an offence cognizable % 

by i t  any sentence of fine not exceeding rupees fifty, 
but it shaIl not be competent for a Nyaya Pan- 
chayat to  impose,-on any person convicted by it a 

;31) sentence c~f imprisonment, either substantively or in 
default of payment of fine. 

28. Power to let off offender after'admonition. - 
When any person is found guilty of an off enee maer  
this Act, the Nyaya Panchayat finding him guilty 

' 

35 may, having regard to the circumstances of the case. 
including the nature of the offence and the character 
ctr antecedents of the offender, if i t  Shinks it expe- , 
dient to do so, instead of imposing any sentence of 
Sine on the offender, 9et him off after due admani- . , 

tion. 



-. . 29. Cornge~8ction -f.orFfdse; friwkous or vexatious 
complaints. - If a Nyaxa Panchayat j!s satisfied, 
after such inquiry as i t  thinks fit to make, that a, 

' complaint brought before it is false, frivolous or 
' ,vexatious, it: Ifiay- order tlie-complainant t;or pay to  

the accuse8 such. comkmation ,not exceeding rupees 
tenas i t  thcnh fit. ' - '. 

m u F ' ~ I B  m . . 
l i  - < .  ' .  

, .  ~r~c&dure  - A 

. I 
L . "  = .  

30. Benches of ~yab ~ancha~~t6;- (I) Subject 
to such rules as may be made in this behalf, a Nyaya 
'3anchayat may discharge its functions under this 
'Act through Benches , constituted by the Chairman 
from amongst its members,, ea& Bench consisting 
of not less! than three membe~s. 

. ' (2) Every such Bench .shall, as f6r as practicable, 
include a member from the d l a g e  bin which each 
party to a p r u c ~ g  before the Nyaya Panchayat 
ordinarily resides. 

31. Procedure in cid and criminal cams. - (1) Tn 
the trial of any suit or [criminal proceeding befoye it. 
the Nyaya Panchayat shall,' in general, be mided 
by the principles of natural justice, that is to  say,- 

(ii) if a claim is made against any p m n  or any 
person is accused of any offence, that person sharl 

' be informed, as  soon as may be, of the claim or 
the grounds of the awusatioa, as the case may be; 

(ii) every such person shall be given a -on- 
able opportunity of being heard in the matter be- 
fore any decision is arrived at. 

' . (2) In particular, a Nyaya Panchayat shall - 
(a) in the trial of suits, fc~llow the procedure 

specified in the Third Schedule; and - 
(b) in the trial of offences, follow the procedure 

specified in the Fourth Schedule. 

32. DisqualiiieaBions for trying -seeL (1) A 
member of a Nyaya Panchayat, who is direotly and 
personally interested in any suit or kriminal proceed- 
ing pending before i)t, shall be disqualified from 
' trying that case. 
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.; .~~;!Njta$%~P&ngUyat lm s;if;-inipu33k+ 8he @ace t 
in:%&$&: d. N$ayav &nefi$ratrh&siits gd&ingsmbafi~ 
be4dwh&,o $lad$ to:whirchJId&e pt&lismay~hm~~ 
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o m  procedure in mrta,in mattem.-.~:Sahje6tttd the: 
other ,J,. ,i? prpisiggxs .~pntained .in tP& Acf a* apy q l p s  

.+tp&$$%t;7g h4ve 
ppai? ,ts t$g@a,%e- fts 'gyn,  to^^^$ :i$~~@jii@~ ,ye Lf: 
fiifing ;bf tlie*piakiis andet(mes , df , its 'sittings- 

35. Duty, d Nyaya Panchayat ' tol e f f d  &ttlec 
ment wherever passible:. - (I) In every proceeding 
coming before it, i t  shall be the duty of a' Nyaya 
Panehayat in the first instance to make every 
endeavour to bring abouk an amicable settlement 
between the pa-rties. 

(2) Without ,prejudice to the generality of the 
powers conferred by sub-sw-tion (I), the Nyaya Pan- 
chayat may for the purpose of bringing about such \ 

settlement, adjourn the proceeding and refer the 
matter to any person or persons nominated by the . 
parties in this behalf-with &rections to report to 
the Nyaya Panchayat within a time to be specified 
by it as to whether a settlement can be, and has 
been, effected, and shall dispose of the proceeding , 
conformably to such repont. ' 

36. Legal practitiohers excluded from appeamnce 
before a Npya Panchayat. - No legal practitioner 
shall be permitted to appear on behalf of any party 
in any proceeding before a Nyaya Panchayat. 

37. Appearance by agent. - Notwithstanding any- 
thing contained in section 36, a party Q a proceeding 

- 
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npyi ~ 4 r n A - w i t i n g n ~ u ~ r ~ . , , s t  -s.ernwt,~~~ relation i or 
dep%.ckmt;i: not ,;being*?: keg&< p~a&&iom~,: Q ap~ea F... 
an&*plIxtd f p ~  h.irnirn More the- N~a-;g%tnoht+yat~ i%_' 
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,238. D i f f i ~ d t i . ~ ~ ~  IIWX, r b- y referzed, ed by Nyam 

EWchagak &-cqistlrictt;G91,~p]~;@&~af %&oQE+--F+~ 
(I$ %hen ariytNyaw Ranehivyat -&-of --,opinion, && 
any suit or criminal proceeding before it is so difficult 
or important that it ought Ito be tried by a court 
or:khat-$lie acc&kkd;in tlie &miqal;.prooe&,jng++-ought 
ta' ~mceive a1 punk&menk:dif f emnt iq  . t $ h d i b  E m  .DF, 
mrai severe t b p  %&at~-xi%ichv&e ,Myaya~\Paacbga$ 
is empowered to inflict, it shall stay the suit%-.an,, 
criminal proceeding and refer the matter to the 
Mricttr Q i p w t i r 0 r ~  ~~d$,Sgsi~n, mi.iUe: wse 

&, ~ f ~ ~ d e m + ~ ~ ~  P:4-4il~ :&03-s=. ~ r ;  6.. ;il~-.*pt~:C; ~1.+"*: 
- .  

e 'Cz,: $k, igg{f4& .'&! ;*';$&;:'&,;G "cir : 
*>rf..*< t:", k ?&.  - ' h r ,  " . .:,p 7 . 

a£@'*@ide@g the ca$e, ;qay dir~d31iat the 
or criini'li'at" pfo&edi& may be traridfe&ed d6r tnaql 
to such civlil or criminal count as it may .specify in 
fSb behalf, or may return the suit or criminal pro- 
ceeding to the Nyaya Panchayat. with suitable 
directions for trial. 

39. Certain laws not to apply to Nyaya Panch- 
ayab. - (1) The provisions of the Code of Civil 
procedure, 1908 (Central Act 5 of 1908), as in force 
in the Union territory shall not apply to any suit 
before a Nyaya Panchayat. 

(2) The provisions of the. Code of Criminal Pro- 
cedure, 1973 (Central Act 2 of 1974), as in f o m  in 
the Union territory, shall not apply So any criminal 
proceeding before a Nyaya Panchayat. 

(3) Nothing in the Court Fees Act, 1870 (Central 
Act 7 of 1870), or the Indian Evidence Act, 1872 
(Central Act 1 of 1872), as in force in the -Union 
territory shall apply to any proceeding before a 
Nyaya Panchayat. 

CHAPTER 'V A 

Judicial Control of Nyaya Penchayats 

40. Power ta transfen: criminal pmeedhgs. - (1) 
If it is made ticn appear 60 the Cou& of Session &art 

- 



in1 the' interests 'of jugtice it b &essapy? so: to,<do, 
it?. - m y  on. application a made - to.. it ' in this behalf 
transfer- my eriminal prweeding .peqding ljefore-iis 
Nyaya .Panchayat to another Nyaya Panchayat or7to 
a c~ur t '  aub;ordinat.e k q  it.- - _ . . 

- ' (2) whge 'ah$ - applicatidri ,ma&* h&r ?ub+- 
Gon (1) -is disiniss'ed; the Court' of, $&gn may, if it - 
is of opinion that the applicatfori WAS frivolousi or 
v ~ a t i q q s ~  order.. $h,e +pplicant to pay by "wqy-d com- 
Gen;r;ati'on- to, -9f ,pedon '$bu" had 6ppdsg the -appli- 
d@@n Giiich, @ni' dot,' g$c%d$ng one !@?ired h@& 
&i 3% 'hay' con3ider propdr - .  .:,*-J= ifi? # . ,  the ,. c!r+mctan<&s 6o;lf 
the case. I )  

. * . i . . ;  , "+,& &&tti; &tg 
, 

'" ' i t "  

rj$$i-;:ax axiy' 'ti%e,;kp' maion -& on, &&%ppliy 
catioii -m&e'"by 'an akgrfifvdd 'perdon-. Within 'sigy 
days of the passing of any decree in a civil suit by' a 
Nyaya Panchayat, call for and examine the record 
of the case for the purpose of satisfying itself as to 
the correctnese, legality or propriety of the decree, - 
and may, after giving a reasonable opportunity to 
the parties b be heard, pass such order thereon a s ,  
the District Court thinks fit. 

42. Revision in c~~ cases. - The Court of 
Session may, a t  m y  time on its own motion or on 
an application made by an aggrieved person within 
sixty-days of the passing of any order in a criminal 
case by a Nyaya Panchayat, call for and examine 
the record of the case for the purpose of sakisfying 
itself as to the c~rrectn~ess, legality or propriety of 
the order or sentence and may, after giving a reason- 
able opportunity to the parties to be heard, pass such 
order thereon as the Court of Session thinks) fit. . 

43. Decreer, etc. not to be modified if slbstantiai 
justice hak been done. - Notwithstanding anythi'ng 
contained in section 41 or section 42, no decree, order 
or sentence of a Nyaya Panchayat shall be varied or 
revised merely on the ground of some imegularity 
or illegality, if in the, opinion of the District Court , 

or, as the case may be, the Court of Session, substan- 
tial justice has been done to the padies by th6 Nyays 
Panchayat. 



.44. Power la shy pi- - The D b  
trict Cuurt or the Court of S&m m y ,  pending the 
disposal of any proceeding +fore i t  under this Act, 
direct that - - 

(i) the execution of any decree be stayed ; or 
. d (ii) further pm.cee&g in respect .a# any criminal 
proceedings be 6tayed or, the sexeeut.icm of any 
sentenee be swpbded., 

45. (Prder. in leevision to be fiaal. '- J orifer 
passed ih re$sion under the piovWms .of *this map- 
tet' shall Ije,fin3L1 and h6 fqt@es appricathn'fur re% 
sion or revieiv thereoaf' shalI' Iie. 

46, Finality d decrees, &; of Npyq Pywbpts.  
- Except as provided -in €;his Chapter; evyy 'decree, 
orcder or sentence of ' a Nyaya Panchaibk sliaU :be 
final. .m 

CBAPTEEL 

M"Nce1aneaus 

47. Jmisdietioan d Nyap ~ c b p t  to he ex&- 
sive. -Except as providedl in tEs A&, no civil o r  

' , criminal con& shzll try any suit o r  take cognizance 
of any offence which is triable by a Nyaya Pan- 
chayat. 

48. K q m - t  from xyaya P m c 1 f a ~ 0  in dhnmee 
cases. - (I) Any magistrate making an inquiry 
under section 325 of the Code of Crimina! Pmeedme, 
1973 (GenbI Act 2 of 1924), may: q u i r e  fiwm the 
Nyaya Panchayat in whose. circle the wife, child, 
husband or parent resides, a report ass'tct the amaunt 
of maintenance which, having regad to the circxms- 
tanas of the parties, shwld be made payable, and: 
such report shall be evidence in such inquiry. 

(2) No member of a Ngaya Panchayat shall be 
required to attend as a witness! touching matter an 
which the report itself is evidence, but the magistrate ' 
may eall h r  a flll"tPick report. 

49. ProcRediiag not to be invalidated by mwm 
d absence of some members.- (1) Subject to- the 
rules, if any, as respects q a o m ,  a Nyaya Panehayat! 



ljnay+*try7 any civil suit or criminal proceeding nut- 
withstanding the absence of any member. 

(2) No proceeding befcire a Nyaya ~anch$jrat 
shall be deemed to be invalid by reason merely fhaf. , 

5 all 'the members of the Ny,aya Panchayat or bench 
thereof, as the case may be:-were not present -at - 
any hearing of ,the psaceeding or, that some of the 
members were not presept at  all the hearings. 

? -  . A ,  , ' .  J r 

50. Deotion of, Ny%ya ~adch&ia% be; bg, qk- . 
10 joPity. --, Any>' deokion" of a Nya.ya Pan~hayat,~, if 

it is not unanimM(yus.; shall be%g ,accordance with the 
opinion of 'the majority, arid,whee the members, are 
equally divided in their opinion, the person presiding 
shall have a second or casting vote. 

45 . '51. Edyaya Pdhchay&t Wkrave i b  $~.lep -go  ST 
decSbn, 'k. - A r'Njraya 'Parichayat' shall hav& lie 
power to cancel, revise or alter m y  order passed by 
it, but clerical and arithmetioal mistakes in any order 
or any decree arising therefrom due to any wci- , 

201 dental slip or  omission may a t  any time be ~o~mected 
by the Nyaya Panchayat either on i+ own: motion 
or on the application of any of the parties. 

52. Records of Nyaya Pancbysts to be O ~ ~ K B  @ 
' inspetion. - Subject to such rules as may be made 

25 in this behalf and to the payment of the prescribed , 

fee, the records! of Nyaya Panchayat shall be open 
to  inspection by, and certified copies thereof shall 

' 

be given to, such person as may apply for the same: 

53. Ilnsption of Nyaya Panehayab and haining 
30 ,members thereof.- (1) The Government may au- 

thorise, in consultation with the Judicial Commisioi 
ner, any judicial olfficer or may appoint a special 
officer for the inspection of Nyaya Panchayats and 
.for the purpose of guiding and training the members 

35 in the perfbrmance of their duties. - 

(2) Any report of such judicial or s p c i d  officer 
shall be submitted to the prescribed authority. 

54. Members of Nyaya Panchayats &. to be 
public servants. - Every member of a Nyaya Pan- 



chayat and every person employed in the discharge 
of any of the duties or in the exercise of any bf the 
pcwers vested in a Nyaya Panchayat under this Act 
shall be deemed to be a public servant within the 
meaning of section 21 of the Indian Penal Code 5 
(Central Act 45 of 1860). , 

55. Conviction by Nyaya Pmchayat no& h be a 
previous convia50n for cerhiaxl pmpses. -A con- 
viction by a Nyaya Panchayat under this Act shall 
pot be deemed to be a previous cc~nviction for the 
purposes of section 75 01 the Ind,ian Penal Code 
(Central Act 45 of 1860) or section 356 or section 360 
of the Code of Criminal Procedure, 1973 (Central Act 
2 of- 1974). 

' 1  

56. Bem4pvd of members in certain cases. - (1) 
If, in the opinion of ' the prescribed authwity, a 
member - 

(a) has been guilty of misconduct in the dis- 
charge of his: duties or of any disgraceful conduct; 
or - 

(b) has absented himself without lawful excuse 
from meetings of a Nyaya Panchayat so as to 
render his continuance in office undesirable or has 
otherwise neglected or refused to*perfom, or has 
become incapable of performing any of the duties 
as a member; or 

(c) has keidered himself unfit to perform the 
duties d his office by reason of his active a m -  

,. ciation with any political party or with any reli- 
gious, racial, linguistic, caste or communal group; 
or 

(d) should be removed from office for any other 
reason in the public interest; 

the prescribed authority may, after giving the mem- 
ber an opportunity of being heard and after such 
i n q u i  as it thinks fit to  make, remove h,im from 
membership. 

(2) pending such inquiry, the membbr may he 
suspended from office for such period as the pres- 
cribed authority thinks fit. 
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T-.f . - .- remo%eti f of'ficg* mder A thls 
section shall be disqualified from being chosen as a 
member of any Nyaya Panchayak for such period 
as the prescribed authority may, in the order of 
~ r n o v z l  or  'in any subsequent order passed  in^ this 
behalf, 8pecify. 

57: Power t@ & i l v e  Npya  Panch8yat. - (1) If, 
in the opinion of the Government, a Nyaya PanAayat 
has abused its plowers or has made persiqtent default 
in, the pe~3ormmce cf i ts  duties or is for any other 
reason unable: ta discharge tits functions, the Govern- 
ment may, &er giving a Nyaya Panchayat an oppr -  
tunity of furnishing an explanation, by order notified 
in the Official Gazette, dissolve the N p y a - 6 n -  
chayat. 

( 2 )  Where a'Ngaya Panchayat is dfmlved, all - 
themembers thered shall fyom: the date of the o rd~ r ,  , 
be deemed to have vacated their olffices. 

(3) where a Nyaya Panchayat is dissolved under 
th i s  section, a new Nyaya Panchayat &all1 be esta- 
blished as soon as practicable in tp manner provided 
in this Act. 

58. Power to delegat?:- The Government may, 
by no.tificatkm in the Official Gazetibet, direct that 
m y  of the powers which maybe exer&d by it under 
this (Act, except the power to make mles, may ,&so 
be exercised by swh officer sa&&&e to the Go- 
vernment and subject to ~ d j ? t i m m  - mag- be t 

s e f i e d  in the. noctIificatio?n. , ,- 

59. Rower to m&y mr€ain provfsions of Act. - 
Notwithstanding anything contained in this Act, if 
the Government fs of opinilon that, having regard to 
the conditions prevailing in any area, it is necessary 
or expedient sol to do, it may, by notification in the 
Official Gazette, declare that cIause (a) of sub-sec- 
tion (21 d section 4 or clause (c) ,of section 6 shalT 
not apply thereto or sha!lI apply ffiereto with such 
modification as may be specified in the notification. 

60. Protection of p e w a s  a&g &r &ti -No . 
suit or other legal proceedings shall lie against m y  



1 
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p r M n  fror anything which is in* g W  faith dohe or 
intenG4 t o  be done under this kd, 

61. Power to make rules. -(I) Government may, 
by notificatkm in lthe 0ffida.l Gazette, make rules 
to carry out the purpoa- of this Act. . j 5 

(2) In particular, and without prejudice t o  the . 
g'enerality of 'fKe fo+~goin,y powkf, rides made under 
this sxtion may pPov%e for - . ' 

ii)- the mwner in which 8ny election, under, thG 
Aot may be-held and Gkputes relaking thereto 10 
settled; . 

tii). the manner in which meznbrs shall pwio- 
- dbcally retire. and their placew ,filled, whether by - 
election or eo-option, as the case may be ;  , 

" - 
i :  

(iii) the manner ir! wbiich and,the authority by 15 
.which que$it&ons relating to disquai!':fiica~i'bnsi 'of 
members may be Gecided; 

(iv) the authority before which members shall 
take the oath of office, and the allowances, if my, 
payable to members; 20 . 

(v) the manner in which the Chairman and Vice- 
-chairman of Nyaya Panchayats we to be elected 
and their powers and duties*; 

(vi) the ce-rditioas of serviqe of-the Sscrehry 
and other staff of a Nyaya Panehayart; 25 

(v:,i) the GeterminatIo-n of the jurisdiction of . 
Nyaya Panchayats in cases where the p!ace of 
offence is uncertain or where the offence is uncer- 
tain, or where the offence b a continuing one or 
consists of several acts; 39 

(viii) the mamfr 'in which m d  the cendico~m 
subject to which Benches of Nyaya Panghayats 
may be2 formed; 

(ix) the manner in which any process issued by 
the Nyaya Panchayat may be served; 35 

(x) the procedure to be followed by Nyaya Pan- 
chayats in respect of matters within their jwkdic- 
tien; . 

(xi) the manner in which apy decree or order 
passed by a Nyaya Panchayat may, be executed by 40 
way of distrdnt and sale and the propertics exempt . 
from distzaint ; , 

0 



- r* +5r\+ -7~7,- ---- - fxii) the r&o~@arrc.' rkg1ste~s-M be maintained 
by Nyaya Panchayat- a&:.b manner in which 
they shall be main;tiaiqed;. *", 

(xiil) the man;& in which' and the fees subjelct 
to the paypent af whiol.~ x~eor&>-oE NyayP P a -  
ehayak, may be inspeeid- -&d cerC3id copies 
obtained ; -* - - 

L , - - . .  
(xiv) the manner in:whkA-&e working of Nyaya 

, -Panl&ayats may b~l. inspected -and .the hstructior 
or trainkg given to members; : ' - 

, . - "-  
,-- - - 

* ?xi> ;t%l&~'a~thi'brit'y by which and the manner in 
, which- s member may-bh rembved from office ahd 

appeals fro;pl mch' . - - drdqr >. bf .@moyai; ." ,., 2 ' . ' ' . 
(xvi) any other matter w'hidh is requhed tbk? ' 

or may ba, prescribed. 

(3) Every rule maze under this s~ckion shall be 
laid as scloln as may be, after i t  h made, before the 
Legislative Assemb?y of Itha Union territory ,while 
it is 'in session for a total period' d thirty days which 
may be 'cotmprised 'in one sessl~5n or in two succes- 
sive sessions, and if before the expiry of the session 
in wl6ch it is so laid or the sez,si,on immediately fbl- 
lowing, the Leigis!a.tive Assembly m&es any m d i -  
fication in! t h e  rule or resolves that the rule shall be 
annulled, the rule shall thereafter have effect only 
in such modified form or be of no effect, as the case 
may be, so however that any such mod'fication or 
annulment &all be without prejudice to the validity 
of anything prevbusly done under that rule. 



(See seation 10) - 
, . 

I. A.B., having been . elected . . ' 

CO-o@ed 

nominated 
> ,  , 

to be a member of the Nyaya Panchayat of ... do 
swear in the name of God . 

that I will conscientiously and 
solemnly affirm 

faithfully and to the best of my ability, kpow!edge and 
judgment perform the duties of my office in accordance .with 
law without fear or favour, affection' or ill-will. 

" .  7 

, I  , .  
- .  

. ,  > - - 
, . - ,. 

2 * .  
- .  

. * 
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Offen- cognizable by Nyaya Panchaya8~ - - 

(See section 23) 

A-Of fewes u ~ d e r  the Indilan ~ e & l  Code 
(Cent;al Act 45 of 1860) 

Explumtory Note. -The entries in the first column -below 
are not intended as definiltions of the offences dealt with in 
sections of the Indian Penal Code (dentral Act 45 of 1860) 
specif ed in the corresponding entry in the second column 
below or even as  abstracts of ,those sections but merely 9 s  
convenient references to the subject matter of the section. 

. - . - -  - ., 
Offence Section - -  

, - 
Committing affray . . . . . .  
Absconding to avoid service of summons 

. . . . . . . . .  notice or- &her proceediqg 172 

Not obeying a legail order to attend at a 
certain place in person or by aqent or 

... departing therefrom without authority 174 

Intentionally omitting to produce a document 
by a person legally bound to produce or 

. . . . . .  deliver such documents :.. 175 
Refusing oath when duly required to take it - 178 

Be'ng legally bound to  state truth and . . . . . .  refusing t,o answer questions 179 

Refusing to  sign a statement when legally 
' 

. . . . . . . . . . . .  required to do so 180 

Defillinq the water of a pub1:c sprlng or 
. . . . . . . . . . . . . . .  reservoir 277 

... Making atmosphere noxious to health 278 

Causing danger, obstruction or injury in any 
. . . . . .  public way or line oi- navigation 283 

Omitting to take order with any animal so 
as to  guard ,against danger to human life 

... or of grievous hurt from such mim'al 289 

. . . . . . . . .  Committing a public nuisance 290 

. . . . . . . . .  Obscene acts and songs 294 

. . . . . . . . .  Voluntarily causing hurt 323 

Voluntarilv causing hurt on wave and sudden 
provcucat'on not intending to hurt any 
person other than the person who gave 

. . . . . . . . .  the provocation :.. 334 ' 

wroagfully restraining any perm . . . . . .  & 

I 



- -  - . - -  - 

Ofrence Section 
1 

Assault or use of criminal force otherwise 
than on grave and sudden provocation ... 352 

~ & u l t  or criminal force on grave and 
... sudden provocation . . . . . . . . .  358 

... Theft ... . . . . . .  379 
 dishonestly receiving or retaining stolen 

property knowing it to be stolen . . . . . .  411 

Mischief, where the d a m a s  or loss aaused . . . . . .  
\ 

amounts to  dess Usan Rs. 501- 426 

Mischief by killing, poisoning, maiming .or 
rendering useless any animal of the value -- 

. . . . . . . . . . . .  of less than Rs. 501- 428 

. .  Criminad trespass . . . . . . . . .  447 

Criminal intimidation ... ... . . . . . .  506 
(first Pwt)  

Appearing in a public place etc. in a Rate 
of jntoxication and causing annoyance to 
persons . . . . . . . . .  . . . . . . . . . .  510 

Explanation I .  - The offences specified against sections 172, 
174, 175, 178, 179 and 180 shall be triable by Nyaya Panchayat 
only if they have been committed in relation to a Nyaya 
Panchayat or Panchayat. 

Explanution II. - The offences specified against sackions 379 
and 411 shall be triable by Nyaya Paachayats only if tho 
value of the stolen property does n$ exceed rupees fifty. 

Ezptanatwn III. -The offences specified in this list shall 
include abetments of, and attempts 'to commit, &ch affences. 

B - Offences under other  Acfs 

. CENTRAL ACTS -' 

The Police Act, 1861 (Central Act 5 of 1861), section 34. 

The Public 6amb'kng Act, 1867 (Central Act 3 of 1867) 
sections 3 and 4. 

'The Prevention of Cruelty to Anirnails Act, 1960 (Centrl  
Act 59 of 19601, sectioas 11 and 26. 



- THE THIRD-SOHEDULE 
- .  

Procedure for the trial of suit& 

[See section 31(2) (a)]  

1. Institution of suits. - Any person wishing to institute 
a suit under this Act may make an application in that behalf 
in &ting or orally to the Chairman or the Vice-Chairman 
of the Nyaya Panchayat of the circle in which the defendant,, - 
or any of the defendants, where there are more than one, 
ordinarily resides or carries on business or personally works 
for gab at the W e  of the oommencement of the suit. + 

2. Suit instituted orally.--Where an application for the 
institution of s suit is made orally, the Chairman or the - 
Vice-chairman, as the case may be, shall cause ithe substance 
of 'the application to be recorded without delay and get the 
document signed by the plaintiff. - 

7- 

3. Plaitiff may forego claim to bring suit within j d s -  
diction. - A plaintiff .may relinquish any portion of his ~ 

claim in order to brihg his suit within the jurisdiction. of .the 
Nyaya P'anchayat. 

4. Fees in suits. - (1) In respect of every suit instituted 
under this A$, the following fees shall Ire payable: - 

TABLE OF 

Value of Cla'm' Court fee to be paid 

. . 

Upto .Rs. 50/- . . . . . . . . . . ... ... ... Re., 1J- 
Exceeding Rs. 50/- but n& exceeding Rs. lo@/- . Rs. 2/- , 

Exceeding Rs. 100/- but not exceeding Rs. 2Wl- Rs. '4/- 

Exceeding Rs. 200/- but not exceeding Rs. 3W/- Rs. 6/- . 
> 

Exceeding Rs. 300/- but not exceeding Rs. 400/- Rs. 8/- 
Exceeding Rs. 400/- but not exceeding iRs. 500/- ;Rs. lo/- 
b - 

(2)' The fees shdl be paid in the f6rm of cou~T fee stampsi 
' 

and, if court fee stamps 'are not available in the village where 
the Nylaya Panchayat sits, it may be paid in cash. 

5. Registration of suits.-Every suit instituted under this 
Act shall be r e c d e d  without delay in a register of suits to 

. be maintained in such form and in such manner as may be , 
presciribed. 

6. Suits beyond jurisdiction, -If a t  any time it  appears 
to the Nyaya Panchayat that it has no jurisdiction to try , 
a suhk it shall directfthe plaintiff by order 4x1 wwtting iko file 
his suit tin the proper mu&. 



7. Power to deth%ine' nedessa i - j -~es .  - (1) The Nyaya 
Panchayat shall add w parties to a suit any -person or 
persons whose presence as such party or parties it considers 
necessary for a proper decision thereof, and the suit shall 
be tried as between the parties whose names are so added: 

Provided that when any party is added, notice shall be 
given to him .and lie shall be given an opportunity of appear- 
ing before the trial of the suit is proceeded with. . , 

(2) In alI cases where a new party appears under the 
proviso to sub-paragraph (I ) ,  during the trial of a suit, 
he may require that the trial shall begin de now.  

(3) If the plaintiff or defendant in m y  suit dies before 
it has been finally decided and the right to sue still survives 
the suit shall be proceeded with at the instance of, or against, 
the legal representatives of the deceased plaintiff or de- 
ceased defendant, as the case may be, provided that an 
application in this behalf has been presented to the Nyaya 
Panchayat within thirty days of the death or within such 
further period as the Nyaya Panchayat may for sufficient 
cause allow. 

8. Issue of summo~s. - When a suit has been duly insti- 
tuted, the Nyaya Panchayat may cause a written summons 
in the prescribed form to be served on the defendant re- 
quiring him to attend and- produce his evidence a t  such 
time and place as  may be stated in the summons and shall 
a t  the same time direct the plaintif to attend and produce 
his evidence a t  such time and place. 

9. i§-xmm~ns how to be served. - Subject to the provisions 
contained in paragraph 11, every summons issued under 
paragraph 8 shall be served in such m5LnneT as  may be 
prescribed personally on the defendant whose signature shall 
be t a b  in token of service. 

10. SubstStwbed service. -If the defendant cannot be found 
and the Nyaya Panchayat is satisfied that he is evading 
service or if he refuses to take the summons, the Nyaya 
Panchayat may order service to be made on an adult male 
member of his family residing with him or by affixing a 
copy thereof upon some conspicuous portion of the house 
in which he ordinarily resides. 

11. Servim when defendant ie outside jwMi&on. - (1) 
If a defendant is a t  the time of the issue of the summons 
outside the circle for which the Nyaya Panchayat is. esta- 
blished, the summons may be served by registered post 
addressed to the defendant at the place where the defen- 
dant for the time being resides. . 

(2) An- acknowledgement purporting to he signed by the 
defendant or an endorsement by a postal employee to the 
effect- that the desendant refused to take delivery may be 
deemed to be prima facie proof of service, 



12. Disposal of suit when plaintZf failas to appear.-Tf 
the plaiintiff fails to spear on the date fixed for hearing 
or, if in the opinion of the Nyaya PanchByat, he-shows 
negligence in prosecumg his suit, the Nyaya Fanchayat 
may &miss the suit upless the defendant admits* ad1 ,or 
any part of the claim, in which case the suit shall be decreed 
accordingly. 

13. wtoratim iii 'im ai?-'fm wilt oi'bi'htiff. - 
Any suit dismissed under paragraph 12, may, #on, zin .ap@i:' 
cation hade by the p1a"itiff within .&teen day,&' of such. 
dismissal, apd ,on p a F e a t  of., rqp'ep one, ..be- restored, j$ 
the plaintiff ,satisfies the Nyaya Panchayat t w t  hk we 
prevented by any sufficient cqwe from appearing or, -@at, 
he was not guilty of, any negligence in prosecuting his suit. 

14. Dispasal of suit when defendant fails to appeq. - If 
the dbfendant fails to appe&r and Nyaya Pan~hayat L satis- 
fied that' hg has'r&ved notice of fhe d a b  fixed f & , t h e ~  
hearing or that he 5s intentionally ev-g serpice, the *av 
Panchayat :may proceed ea: pa~te. 

15. Re-opening of ex-parte decrees. - (1) Any decree 
passed ex parte against. a defendaht may, on, an appircation 
made by the tlefendant to the Nyaya Panchayat by which 
the decree was passed within fifteen days from the date of , 
the decree, or, when the summons was not duIy sehed, 
within fifteen days from the date the defendant had know- 

' 

ledge of the decree, and on payment of rupee one in either 
case, be set aside if he satisfies the Nyaya Panchayat that the 
summons was not duly served or that he was prevented by 
any sufficient cause from appearing when the suitywas called 
on for hearing, and. the Nyaya Panchayat shall then appoint 

4 

a day for proceeding with the snit. 

(2) No decree shall be set aside on any such application 
' as aforesaid unless notice thereof haa been served on the 

opposite party. 

16. Compromise of mi&. -A suit may be disposed of 
wholly or in part on the basis-of an oath or by, any legal 
agreement, settlement, compromise or satisfaction between . 
the parties, and ih lany such case, the N y a p  Pamihayat shall 
order the agreement, settlement, compromise or atisfaction 
to be recorded and shall pass a decree in accordance therewith 
in so far as it relates to the 'suit. 

17. Suits to be dispcwed of expeditiously. -Where a suit 
has not bee2 disposed of under paragraph 16, it shall be the 
duty of the Nyaya Panchayat to  try the suit as expeditiously + 

as possible, but when, in its opinioa, it is unavoidable OT 
necessary to a just ,and equitable decision of the suit, it shq1 
have power to ad&= the hearing frcYm time to time. 

18. Power to summon wihasses. - (1) At the hearing of 
any suit, the parties shall produce their o l ~ n  witnesses, but 
for the proper disposd thereof, a Nyaya Panchayat may, 
subject to such rules .as may be made under this Act, have 
pawer to issue sum~~~ans, to require the attendance of any 



person either t o  give etridenee or % t o  prodhoe a document, 
to enter upon any land, or to do such other act a s  it may 
consider necsssswry. 
(2) h y  person receiving a s u m o n  or other process 

mentioned in sub-paragraph (1) shall be bound to comply 
with the same. 

19. Exemption fiom personal appearance. - No woman 
whp is not accustomed to  appear M public and no person 
who is exempted from permn'al appearance in any court 
under seotion 133 of the Code of CivP Procedure, 19Q8 ( a n -  
tral Act 5 of 19081, shall be required to appear before a 
Ngaya Panchayat in- person, but their statements may be 
obtained in such manner as may be prhcribed and on pay- 
ment of the prescribed fee. ' 

. c  * 

20. Evidence to be ah oath am1 a brief rnemoranqlum to 
be ke@, -Evidence given orally before, the Nyaya Pall-- 
chayat shall be ,on ~ a t h ,  and .a brief memorandum of the 
substance of what each persQn deposes shaP be written and 
kept as pant of the record in the prescribed manner. . .  

21. Decision on suit.-The Nyaya Panchayat shall have 
power to ascertain the facts of every case by all lawful 
means in its power, and, when aB the facts Wave been 
ascertained, the parties heard and ithe evidence considered, 
the Nyaya Panchayat shall pass such order in writing as 
may seem just and equitable, and su,ch order shall state 
the finding and a brief statement of the reasons therefor'. 

22. Interest on decretal amounts and payment by instal- 
memts. -- In suits for money, a Ngaya Panchayat may direct 
payment of interest on the sum decreed at  a rate not exceed- 
ing six per cent per ennum from the @ate of the decree 
untP the date of 'payment, .and may also direct that the 
decretal amount be paid in instalments. 

23. Authentication ef decre\es, arders.'etc. -All orders and 
decrees shall be dated on the day on which they are passed, 
and the decree and orders and all receipts and copies issued 

. by it shall be authenticated by the Nyaya Panchayat in such 
manner as may be prescribed. 

24. Satisfaction or adjustment of decree to be recorded.- 
If on the application of the decree-holder or judgement-debtor, 
the Nyaya PanehByat after inquiry, finds thiat the decree 
has been satisfied 'or adjusted, whether wholly or in part, 
the Nyaya Panehayat shall1 record such s'atisfaction or adjust- 
ment in the prescribed register. 

25. Execution of decree for money. - (1) If a decree for 
'money remains unsatisfied for one month after the due date 
or any amount payable under it remains unpaid for one 
month after the ctate when it fell due, and the decree-holder 
applies to the Nyaya Panchayat for executton within one 
year from such date paying the prescribed fee, the Nyaya - . 



Fanchayat shall reoover- the-game ;%p 'aistraint and sale of 
the defaulter's movable property. 

a ( 2 )  The power -0; Jisikint "and sale shalt b e  subject to 
such rules as may be made. with Yespeot tb properti.es exempt 
from attachvent, the manner of "i?s exercis~,:: an$ ,other 
matte& relevant 'tSer&o.' : 3 t r . ' r :  . , , - -i * .", , 
. (3)  l$$ .after such di8traint &d sale- ihe dkoynt ~f the 

decree is not fully. 'recowqed,. t4eg Syaya p~an@axat -1 
forward the game in the : manner: ,prese~ibqd ,to the C i a  
Judge having jurisdiction who shall thereupon execute the 
decqee as ifpit- were a decree or,pxfler passgd *by i-iirn~self. $. 

> 4 

26. Exe&uti*n ofJ deoiW, fok, &mi%i~ &oviblel 
If % a decree for ,  the detiyery ,of, any. speoi$ic - mPyaMe p$o: 
per$y reqains unsatisfied for,one.month aftqn$h-e due dateland 
the decree-halder applies to  the Nyayar-Famhayat=Kor execu- 
tion within one year from such date payiag the prescribed 
fee, th.e Nyaya Panchayat may enfoi-ce the decree by [the wtual 
seizure of the,  property and its d&Uyezg,to.,the decree-holder 
or if the seizure is not practicable, .have% expcuta by , 
enforcing payment of the sum decreed as a n  altern~tive in 
the mannbr proviaed in iai%.graph~2E. , .., . . , _ .  . . . 1,. 
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E FOURTH ISCHEDUL L 

L 
1 ure for the trial of offence: 
i ee section 31(23 (b)] 

I 1. Complaints in crimind proceedings,- Any person 
1 wishing to institute a criminal vroceedinp: before a Nvava 

~ a n c h g ~ t  may make a complaint orally or in writing to the 
Chairman or Vice-chairman of the Nyaya Panchayat of the 
&role in whi.ohi.tbe offence nas been-committed. 

- 
a I 

1 
I 2. CotnplWs made orally. - When a ,complaint is made 

orally, the Chairman or Vice-Chairman, as the case may be, 

! shalT draw up ,-aJ s t a t d e n t  recording the 'name of 'thk com- 

I plainant, the name of the person against whom the complaint 
is made, the nature of~&e~&fence land such other prtlcul8rs 

I a s  may be prescribed and thaLsi,qatur& of the complainant 
shall be taken tWreon. = - 

I ., . . '  

! 3. Fee on complaiflts. - '(1) On every complain;* a fee 
of one rupee shall be payable. 

1 .  ( 2 )  The fee shall be in: thq'form of court f6e'stamp 
and if court fee stamps are not available in the village where 
the Nyaya Panchayat sits, it may be paid in cash. 

. 4. Register of complaints. -Every complaint made under 
\ this Act shalil be recorded without delay in a register to he ' 

maintained in such form and in ~ u c h  manner as mlay be 
prescribed. 

5. c&nplaints beyond jurisdiction. -If a t  any time it  
appears t o  the Nyaya Panchayat that it has no jurisdiction 
to try the offence or that [there is no sufficient, ground for 
proceeding with the complaint, i t  shall dismiss the complaint. 

6. Issue of summons. - The Nyaya Panchayat may, after 
examining the complaint and after such further inquiry, if 
any, as  it thinks fit to make, cause a written summons in 
the prescribed form to be served on the accused requiring 
him to attend and produce his evidence a t  such time and 
place as may be stated in the summons and sihall 'at the same ' 
time direct the complainant to attend and produce his evi- 
dence a t  such time and place. 

7. Serviee of. .summons. - Every summons issued under 
paragraph 6 shall be served in such manner as  may be pres- 
cribed personally on the accused whose signature shall be 
taken in token of service. 

8. Dismissal of camplaint for want of prosecution. -If the 
complainant fails to appear on the date fixed for hearing , 
or, in the'opinion of the Nyaya Panchayat he h a i  shown 

' negligence in prosecuting the complaint, the 'Nyaya Pan- 
, chayat may dismiss the complaint. 

1 9. Restoration of complaint. - If the complainant satisfies 

1 the Nyaya Panchayat that his absence was'  due to some 

h 
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~upavoi0able :cause and that he cduld not notify the Nyaya 
Panchayat thereof in time or that he was not negligent,. the 
Nyaya Panchayat may restore the proceedings, but no such 

. restoration shall be made without giving qotice to the accuhed 
- if tHe order for dismissal had been passed after the appearance 
08 the accused before the Nyaya Panchayat. 

10. Prooedure where aecused cannet be found or fails to 
appear.-If the accused cannot he found or fails t o  appear 
on the date fixed for hearing, the Nyaya Panchayat shall 
report the fact to the nearest magistrate. 

11. Magistrate to secure atitendance of aceused before 
Nyaya PanchByat.- (1) The magistrate shall thereupon 
issue a warrant for the arrest of the accused and shall 
direct, by endorsement on warrant, that if such person 
executes a bond with sufficient sureties for his attendance 
before himself in the manner provided by section 71 of the 
Code of Criminal Procedure, 1973 (Central Act 2 of 1974-h- 
he shall be released from custody. 

(2) When the accuse6 appears before .the magistrate he 
' 

shall dkect him to execute a bond with or without sureties . 
to appear before the Nyaya Panchayat on such date a s  he 
inay direct and thereafter to continue to appear before the 
Nyaya Panchayat as directed hy .it. y 

(3) On his failure to execute such bond, the magistrate 
shall order that the accused be ~roduced in custody before 
the Nyaya Panchayat on such date as he may direct. 

12. Procedure where acculsecl fails to appear eve& after 
executing bond. - If the accused fails to appear before the 
Nyaya Panchayat after executing a bond u n d e ~  sub-para- 
graph (2) of paragraph 11, the Nyaya Panchayat shalI 
report the fact to the magistrate before whom the bond 
was executed and such magistrate shall proceed dn accor- 
dance with the provisions of sections 445 to 450 of the Code 
of Criminal Procedure, 1973 (Central Act 2 of 1974). 

13. Power to  receive evidence. - (1) When a complaint 
is not compounded, the Nyaya Panchayat shall receive such 
evidence as may be proauced and may call for such further 
evidence as  in its opinion may be necessary for the proper 
determination of the proceeding or may enter upon any land 
for inspection or do any other act which it may consider 
necessary. 

(2) Any person receiving a svmmons or other process 
shall be .bound to comply with the same. , 1 

(3) The provisions of paragraph-19 of *the Third Schedule 
regarding exemption from personal appearance shall apply 
to criminal proceedings as they apply, to suits. 

14. Procedure in trial. - (1) Evidence dven orally by 
witnesse? before the Nyaya Panchayat shall be on oath, i 

and a brief memorandum of the substance of what each 

I 



gmsdn deposes shall be written and kept as part of the 
.cecord. in rue -presmioed manner. . - .  . - 
~"'*(zT' 'Phi N&$ ~an%h&at nwd qot frame7? formal &&e 

but $he :plea of the accused, and his statemeqt, if wy, shgl 
be recoraed, but-no oqth'shall .be administered. to him. , 

(3)- The Nyaya Panchayat shall have power to ascertain 
the 'facts of every c'asb ,by all PaWul 'means ia its power- 
and *hen s l l  tFe facts have W n  asceAained the parties h&ard 
a ~ d  the evidence cohsidered, the 'Nyaya Panchayait shall 
recolzl its finding, and in the 2ase of 2 convictioh. a brief 
statement of t h e  reasons therefor and the amount" of the 
fXeWpa,$&:. . '.':" 1 .  .- 

s A 

15. Pbver to'direet 'payment of compensation out of fine. - 
When a Nyaya Panchayat imposes a fine, it may, when 
pxsihg the order, direct-that t:he whole o r  any part of the 
fine' recovered shall beLap~lied iw paydent of compensation 
Mr any loss or inju*y caused by the offence. -' . > 

18. Fa?se, frivolous, or ,vex@tious- ~ o m p l a h t s . ~  (1) If a 
Nyaya P ~ ~ ~ c b a y a t  considers1 that , a complaiql is false and 
either frivolous or vqatious it m.ay .call upon the complainant 
to show cause why he should not pay compensation to the 
accused. 

(2) The Nyaya Panchayat may, after considering any 
' cause which the complainant may show, if it-is satisfied 

that the complaint was false, frivolous or vexatious, for 
reazons to be recorded, direct such compensation not exceed- 
ing rupees ten as may (be specified by the Nyaya Panchayat 
shall he paid by the complainant to the accused, and/any 
such compensation may be recovered as if it were a fine 
imposed by the Nyaya Panchayat. 

17. Recovery af fines. -Where a Nyaya Panchayat imposes 
a fine and such fine is not paid as required, it shall record 
an order specifying the amount of the fine imposed and 
that it has not been paid and shall forward the same to the 
nearest magistrate who shall proceed to execute it as if i t  
were an. order pa-sed by himself, and such magistrate may 
s6nknce the accused to imprisonment in default of payment. 
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, ~ r b -  ~ ~ c ~ y a t s  b n  &b~ish& i$. &is 
:'ter7citory -and there are noy 188 G r m '  Panchayats 

fyctioning under ,the Village Panchayats Regulation, 
-1962; -As an integral part ct decentralkation c$ . ,k,&ini@s@atioq ,md .for the cupvenience qnd benefit 
of the rural populaticm it  is.+prgp@ed t~ esl;ab.EiLsrh 
Nyaya Panchayats where elected  representative^ of 
the people themselves might &pose ct -civil suits 
of limited amount and also dispse-of simple c h i n d  
offences without coming to  the Taluka Headquarters. 
.ProVislon -ismade in the Bill for revision both in 
: oivil ' and. criminal either on the appti~tion .of 
the aggrieved. parliyr or on it& o m  mot* by + the - 
Court of Session or District Court2 as the case may be.- 
.. . + . i ,  ; ,.? ' ' X i - -.-; < 

..ex -.a u -  : , - :: > I : - .  p+ , ,naniiel s - Mema;;*&,: . -..-.: - 2 - ' ( . *  A. 

The establi&ment d Nyaya Panchayats to try 
simple civil and criminal cases and also to dispose 
of suits of limited value will not involve any add.. 
tional expenditure to the public ex~hequer. The 
Chairman, ViceiChairman and Members of Nyaya ' 

Panehayat are to be honorary workers, and the, 
Secretaries of any d the Panchayats who! is already 
a Government servant is to 'be appointed as Secretary 
for the Nyaya Panchayat. The Nyaya Panchayats 
will impose feesl fo r  the suits! brought before them 
and they would also be competent. to imp5ae fines 
for cer,tain criminal offences and thus they will have 
tbeir own funds. 

The recommendation of the Study Team on PJGya 
Panchayats constituted by the Government of India 
mentioned that even though s l a ry  and remynera- 
tion may not be paid to Nyaya Panchayats they 
should be reimbursed in respect of travelling' and 
other out-of-pocket expenses and they should be 
provided with the basic needs such as requisite 
stationery, contingency funds etc. 

The Nyaya PanchayatsL can hold their sittings in 
the Panchayat Ghar as convenient to them without 
any difficulty. As  for T. A. and out-of-pocket allow- 
ances there is no prwkion in the Bill for such pap 

1 



rnent. Ekm~~T:& ~&n&~D.'&"~~@md later it 
can be- made only fwm thdr own. fuqds without 

" further 'expenditure :t6 t5e ~PG&edent. aRii&iS.ding 
Stationery and -contingent 'expenditure it ..*Id 'be 
possible to+ meet the same within the existing h e 1  
of funds now availdble for giving conti.ibutions and 
donations to Vi!lage Panchayata and the quanhum 
can be dkided whtle framing rules; . . 

- .  " 5 .  

Memorandum regarding Delegaled ~ ~ ~ i s l a ~ i o i  

Clause 61 of t6e Bill enables the ~overnment to 
frame Rulq .for cprr~ying out the purpgses of &e 
Act. This delegation is af no~mal-character. . 

Pana ji, A. K. S. USGAONKAR 
13th September, 1974, Mi.l?iSiS!r for Development 

- ,  

Assembly Hall, 
M. M. NAIK 

Secretary to the Legislative 
Panaji, Assembly of Goa, Daman 
18th September, 1974. and Diu, 


